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occupations and processes in order to
make it more effective or it should re-
place it with a new law.

(c) to (f) Yes, Sir. Majority of the
States were of the view that all children in
the age group of 6-14 must receive
education up to the primary level as a
matter of fundamental right, implying that
the present approach of prohibition and
regulation be scrapped in favour of 100%
prohibition oriented new law. Pending the
enactment of a new law which would be
100% prohibition oriented and may take
some time, several suggestions for
amendment in the existing law have been
made in the Conference. These
suggestions would be taken into account
while finalising the amendent proposal.
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Inciusion of Teachers as workmen

1018. SHRI J. CHITHARANJAN:
Will the Minister of LABOUR be pleased
to state:

(a) whether Government propose to
amend the Industrial Disputes Act to
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include teachers under the definition of
workmen; and

(b) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI M.P.
VEERENDRA KUMAR): (a) and (b)
The Supreme Court in the case of Ms. A.
Sundram Bal Vs Government of Goa
Daman and Diu held that although edu-
cational institution is an industry, a
teacher working in an educational institu-
tion is not a workman under the ID Act.
Supreme Court of India had directed that
Government should take necessary steps
to bring an appropriate legislation provid-
ing for adjudication of disputes between
teachers and management of educational
institutions. Subsequently, a sub-commit-
tee of the Consultative Committee of the
Parliament attached to the Ministry of
Labour headed by Shri Gurudas Das
Gupta, M.P. studied the service condi-
tions of teachers in private schools and
recommended a comprehensive legisla-
tion for the teachers in private schools.

Necessary action is being taken in the
light of Judgement of the Supreme Court
of India and recommendation of Shri
Gurudas Das Gupta Committee on the
issue of providing legislative protection to
the teachers as workman under the ID
Act.

Review Commission for Labour Laws

1019. DR. Y. LAKSHMI PRASAD:
Will the Minister of LABOUR be
pleased to state:

(a) the various aspects of labour prob
lems in the country;

(b) whether Government propose to
appoint a Review Commission to look
into the labour laws which have become
outdated; and

(c) the impact of liberalisation and
globalisation towards labour reforms?



